e

CENTRAL ADMINISTRATIVE TRIBUN AL PRINCIP AL BENCH
0., A,N0 :2747/97 i

New Delhi: Dated this the €7 day of September; 1998,

HON 'BLE MR, S, R, ADIGE, VICE CHAI R AN (n).

Ram G.Ksswani,

section Officer Retd.),
Railway Board, M/0 Railuays,
Rail Bhawan, .

New Delhid

R/O HoNOoII/K/?S,

ajpat Nagar ‘

he?&p Delh13249 : 0coeo Mplicanto‘

(By Adwcate: shri H.K,Ganguani)
Versus

Union of India & others
through '

1. The Chaimanyg
Railway Board;
Rail Bhawan,
New Del hio

2, The Secretary,
Rail way Board,
Rall Bhawean, _
New Del hi ) coes o ReSpDn dentse.

(By adwecates shri V.S, RoKrishna)

HON'BLE MR, S, R, ADIGE, VI CE CHAI P d

Applibant imp ugns order. dated 3,10,97
(Annexure-faﬁ) and seeks benafit of respondents?

Circulars dated 31.5.,95 and' 26,5,95 (Annexure.,a"a ®d1lYy)

-2 Heard both sidese

3. ﬁaplicant“s claim is base.d not on any legally
enforceable right, but a ‘ooni;.ingency,Anamely had

the DPC which was held on 6,4, 92 been held prior to
applicant®s superannuation on 311792, he would

ha ve f)eeﬂ regulaﬂsed before his date of superannuation

and would then have be‘en\ entitled to the benefits of

/h




p./

-2 =

the afo resaid ci rcular%., No claim which is

not based on 8 lagally eﬂfbrceable right can

 suceeed, and furthemmore if epplicant had a

[al)

gl'tevance in regard to the date when the D pcC
yas held, that is 654592 his'eause of action 2msa

atlgast from that date if not an earlier date,

but this 0(.\ was f‘iled on 19311,97 and is therefoTe

squarely hit by l1imitation under section 21 AT actd ‘1

4, The O0Aa is di smissed. No mstso

vxcs CHAIHWAN(A),

/ua/

l




